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: -So_dth Andaman,
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Port
. under the Superinténdent (Prison),

.under -

residing at
résiding at .-

District . South - :

of 2018
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IN THE MATTER OF :

. __',y—f"t"“'

Séuth- Andaman

Prbth”répur

et

ding at Mannarghat

Prothrapur,

Prison, .

v,

.

resi
Mr. VK. AZ|Z, soﬁ of Late Ali Ahmed, .

Andaman and “Nicobar Administration,

Pin-744103 and working to the post of
Warder of District Jai, Prothrapur under
‘M.-‘UMMER, son of Late M: Moideen,,
Andaman, Pin-744206 and working:to
the ;post of Head.Warder in the District |

aged. about - 48 " years,.
aged about 59 years

Austinabad, District

Port Blair;"

. Andamén & Nicobar'AdminEStration,
Blafr;

. ABDUL SALAM, son,of Late N. Kade

Prison,

0.A. No:351/00014 ST
' Distfict

15
1
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- CALCUTTA BENCH, CALCUTTA
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34 }IN'THE-CENTRAL ADMINISTRATIVE TRIBUNAL
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- Andaman -un’der g _the _Supermtandent.i;{}"' e

District - Prls'on, Prothrapur, _. South R
' ,(Prisbn), District’ ?rison, Prothrapur,_'undei_' AR
© 'Andaman ahd‘-Niéoba’r"-Adrr‘\iniSt,ra.tion.,'f"

N.P. AB. &«DUL KASIM son of Late N P

| workmg to the post of Warder in- the;"u
Dls_ti*ict' 'Prison, . Prothrapur, ;l:~_ilSQ'|.Jt'h'i"-"_'..;,:,fﬂi:,_:i,:_'

Andaman under® the ~Superintendent - " |

'-_Port Blairt.i. o SR o ”

the post of Warder in the District ..Prison{;; .

- : ‘s
vy X
e -
‘.; .
:':.

to the post of- Head Warder m the»-'

Port Blair. =« . . R A

59
i
P
e
g

Kunjan, resudmg at Stewertgunj, DIStrICt-'~ -

South Andaman,- Pin- .. 744206 d;

. I : A I

(Prison), Dlstnct Pnson Prothrapur under‘f?;,';' T

Andaman and Ntcobar Admmlstrataon

JASVIR SINGH, son of Late"Heer’a'-'sth, e

. fes'dmg at Jall Complex Dlstrlct- South;,; ff; e ¢

Andaman Pin- 744206 and worknng to ¥

‘Prothrapur, . South Andaman. under. the

Superintendent (Prison), District - Pri'sb';-i;.‘-i"j.
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residing at ‘Prothrapur, District- South :"5":"' -

.Prothrapur under Andaman and Ni_cobar‘; o e

| residing at Mannarghat, District- ,South{.: ‘

Prothrapur under Andéman‘ and-|

Administration, Port Blaif.
Mr. AUGUSTIN, son of Late .Ja'-'rlet;y

Andaman, Pin- 744206 and working to

the poét of Warder |n tHe- District Prison;
Prothrapur, South Andaman _u'ndef the:.';."'.'
Superintendent (Pris;on), DiStlr.iét Prlson,

.

Prothrapur under Andaman and- Nicobar ==

Administration, Port Blair.

K. SHOUQUAT ALl, son of Late K.

Aboobacker, residing at Lamba  Paha d, .

P

Wimberlygunj, District- South Andaman,.. -
Pin- 744206 and working to the post of * T+

Warder in the District Prison, Prothi'ap'gr,.'

“South Andaman under .. the -."

Superintendent (Prison), District Prison',\_

S

Administration, Port Blair. S
M. SAYEED, son of Late M. Koya Kutty, -+

Andaman, Ei_h- 744206 and workvihg to",' . 4

R i ! R
]

[

i

‘




the post of Warder in the District Prisony

Prothrapur, South Andaman. und'e'r i

Superintendent (Prison), District Prison,

Prothrapur under Andaman and Nicobar

Administration, Port Blair.

9.‘ B.C. HOWALADAR, son of. Shri . N.C.
Howaladar, residing at . Jai '_ Combiéx.' .
bistrict- South Andaman, Pin- 744206*
and working tb the post of Warder in the’ «
District ~ Prison, Préthrapur, Sbutr.i“_
Andaman under the Su'perinténdenti. )
(Prison), District Priso.n,PfotHraf)t}r 'uﬁder i

Andaman and Nicobar Adminu‘s?t'ra/tfir;n;v;."“ -

Port Blair.

10. SANTHOSH KUMAR-TRIPATHI, son of Shri’ - - -
R.S. Tripathi, . residing af- Bambooﬂa.t,;; ‘
District- South Andaman, Pin- 744206
and‘ working to the post of"Warder i'n the - j R
Distri{:t, - Prison, . Prothrapur, South - -
Andaman under the .Superintendent
(Prison},‘District Prisoh,-ProtHrapur undé;
Andaman and Nicobar Administration.,--,l’

Port Blair.
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~11. G.. VALLABHA RAO, -son of Laté¥e

Appanna, residing at Jail _Cdmb 5{‘;

and workmg to- the post of Warder in the ‘ '
District | Prison, Proth;:fapu.r," Soutn

- Andaman , under the 'Snpe'rin_t.endentl'
| (Prison), District Prison, i’rothrapgf under.- ;

Andaman . and Nicobar Administration, . - “

Port Blair.

12 SAW SHWE, son of Late Saw Moung

Moung, resadlng at Jail Complex, Drstnct~ :

¢
—

South Andam“an, in- '7-44-20'6 .‘».and ) ';{'ff
workmg t0 the- post of Warder in the

D:stnct' Prison, Prothr'apur, South

Andaman 'pnder the - Supermtendent '
(Pnson), Dtstruct Prtson Prothrapur under

LR
 Andaman and Nicobar Admlnlstratlon, IR

Port Blalr

13. MOHAMMED HANIFA, son of shka i{a'..‘ RS
*Hamza, res:dlng at- Aberdeen Village
A' Dlstrxct- South Andaman -Pin- 744206

and working to the post of Wa’rder in 'the e

M il o ig‘.'%" ¥/
/} €, .x;?;-w’.%%



‘District -Prison, - Prothrapur, *

undef -Andaman and  Nicobar -

Administration, Port Blair., . . L
14.

.'Squth Andaman, Pin-744103 ‘and: - -

1.

. Car. Nicabar, ~(¢éjdih§r- af’ Jail Complex: o

Prothrapur, .Pc‘watllB:Iai‘.r; Pm-744103 o

Andaman under the. Suheri‘hi_ehdéﬁt'_

(Prison), District Prison, Prothrapur:~

-
t.

P

‘GULAB SINGH, son of Late Shri Attar

Singh, residing at Cattiegunj, District .

working to-the post of Warder in the =

District  Prison, Protﬁréﬁtfilt,-u_..; ‘ 6.u,t~!-“l"".~

P
efintendent .

Wi

-

Andaman- under the '"Sﬁ'ﬁ

(Prison), 'Distﬁct ‘Prison, Prothrapur:

Yoo

under  Andaman- & - Nicobar

Administration, Port Blair

Sy

Narayan, aged about 46 'yeé'rsf";',w&fki‘ﬁgié =N

to the post of Warder in the Sub Jail -

A}
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18, MUSTAKIM SAMAD son of Shri A

AN

ST R

P
'Samad res:dlng at- Aberdeen thlag

SRR T

D:strrct South Andaman Pm- 74420 .
and workmg to’ the post of Warder in the

Diéfcric’t' .,Pri’son; ) Prothrapur, 5 South

. Andaman - undér the: Supermtendent

(Prison), District PrisOn, Prothraput]undér :;"{1 W

¥

Andaman and Nicobar 'Admini’strétion,_."..'"

SR FIRRE RN RO W SROIBRR Y i

Port Blair: - !

¥
o

4

17. MOHAMMED AYUB, son of Late ElahitBux,ﬁ' B

A
2
il
’ '
N
L

| res‘iding- at Détiygdr\j,- Dlstrlct- South
Andaman, Pm- 744206 and workmg to .'
the post of Warder in the Dlstnc‘c Prlsdn, '
'Prothrapu,r, South Andaman under the
Su'perintendent (Prison),.v District Rr.iso'n,;: hr
- Prothrapur under"Anda'r,nan 'and?_ﬁieobar;".';":,_-..‘. ;

Adfninistration;' Port, Bléit;-‘, ‘

'1'8.___L'.‘ G AKASH, son- of ' Shri Lachman .'
residing- at Pathar éudda | Distric‘t: Sduth'.-- o
Andaman Ptn- ?44206 and worktng to
the post of Head Warder in: thé Distrlct
Pnson Prothrapur South Andaman under}
the K Superintendent - (Prison);’ Distrlet ”‘




r-raaar—r N

Prison, Prothrapur under : Andama

. Nicobar Adminisfration,‘PortlBIair. Vo

19, MUNESH KUMAR, son of Shri Tara-Chand

residing at Jail Compiéx,', District-.quth_f_
Andaman, Pin- 744206 and Wbri‘éiﬁg~.goidz,,‘

the post of Warder in the Dlstrlct Pnson,

Prothrapur, South Andaman under the -'

Superintendent (Prison), District }Pri'son,":
Prothrapur under Andaman and Nlcobar

Admlnlstrat:on Port Bla:r

20 P. AHMAD son of Late P. Mohammed

ressdmg at Junghghat DlStrICI-* South

P

Andaman Pm- 744206 and work:ng to

-

the post of Warder in the Dlstrlct Pnson

Prothrapur ‘South” Andaman -unde“r '~_tha.ﬁ
Superintendent (Prison), Dis.tri'c:__tr-P.r'itson:,fi{" |
Prothrapur ‘under Andaman and fNicob‘art,

vAdministratio'n, Port Blair. .

21. GOPAL BIFARI, son of Late Rashoo Bifari; *.",

rééiding at Hasmatabad,i"District'--,}‘.SOUth %

Andaman Pm- 744206 and workmg to

.....
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‘Superintendent (Prison), ‘District Pri:
. Prothrapur under Andaman and Nicoba

Administration, Port Blair.

22. G. RAMA RAQ, son of Late G. Appanna, .
residing at Jail Complex; District- South
Andaman, Pin- 744206 and worki‘ng’.to :

the post of Warder in the District Prison, - 'f.:

. Prothrapur, South Andaman under 'thé; S
Superintendent (Prison), District Prison,'. )
Prothrapur under Andaman and N_icobal.'.',"‘”;:‘

Administration, Port Blair.

-

—
o

23. Ms. M. KALA, daughter of Late. Muthu- = ' %

Raman, residing at Prothrapur, District- S

.

South Andaman, Pin- 744206=;(éﬁd;’]}"

working to the post of Female Warder ihr‘f‘_','

Pleoewe L 0T
s v TR
B ————

it
A g W da ket B

the District” Prison, Prothrapur, South

)

Andaman under the Superintendent Cr

(Prison), District Prison, Prothrapur under ..

pOIRe prppg

*e

-

Andaman and Nicobar Administration, ‘-

Port Blair.

e S————
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residing at Prothrapur, District- 'Soﬁt
Andaman, Pin- 744206 and working to
the poét of Female Warder in the District
Prison, Prothrapur, South Andaman under I
the Superintendent - (Prison), District .
Priéon, Prothrapur unde} Andaman éhd

Nicobar Administration, Port Blair.

. Smt. FAITH TITUS, daughter of Late Shru
Titus, residing at Prothrapur, Distriﬁf;"
South Andaman, Pin- 744206 and
working to the post of Female Warder 'in
the District Prison, Prothrapur, ,§ou£h
Andaman under the gﬁberinte‘ndentr;
(Prison), District Prison, Prothrapuf unc}e’r :

Andaman and Nicobar Administration,

Port Blair.

. SMT. JYOTHSNA BAIDYA, daughter of-
. Late Khirod Baidya, residing at .
Garachérma, District- South Andaman,
Pin- 744206 and working-to the post of
Female War’der in the District Prison,

Prothrapur, South Andaman under the
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. - Administration, Port Blair.

|27, SMT. ANITHA KUMAR|, wife of Anil Kumar,

Ty

residing at Bargat -Line, District-'.So'u'th.'

PN XL

LR S
cwa.

Andaman, 'Pin'-. 744206 and 'v'vorking. :t'oji..i
| th-e post of Female Warder in the District :
Pri'son, Prothfapur, South Andaman,’gnder
the Supenntendent (Prison), Dis'tric’t
Prison, Prothrapur under Andaman and; )

Nicobar Administration, Port,Biair.

28. SMT. R. LAXMI,. daughter of Late M:: Raju,i:%-i
ireS|ding at Jail Complex m-i‘)tstrict- South'z_
Andaman, Pin- .744206 ‘and working',to-'.‘:l o
the post oi Female Warfde'r' in-the Di_strio_t;.; g
Prison,:Prothrapur,. South:. Anda’man un.der.-'v nT
the Suherin‘tendent (Prison), District.

Prison, Prothrapur under Andaman and '

Nicobar Administration, Port'BIair.

29. SREE KISHEN, son of Lat‘e Ram Kishen, ~* -
res:dang at Garacharma, District- South :

Andaman Pin- 744206 and working to e
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Campbell Bay, South Andaman under the: %
Superintendent (Prison), District Prison,
Prothrapur under Andaman and Nicobar

Administration, Port Blair.

(11 e 2 b vy SRR Reaiad B gt
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30. JENO VICTOR BARA, son of Late Robert
Bara, residing at Jail Complex, District-

South Andaman, Pin- 744206 and

working to the post of Warder in the ;'_.',gu

s

District Prison, Prothrapur, South. - .
Andaman under thve Superintendént
(Prison), District Prison, Prothrapur undér
Andaman. and Nicobar Administra'tion,:-.

-

Port Bfair. - A

31. PERMINDER SINGH, son of Shri Brij Pal

Singh, residing at Jail .Complex, Distrigt-"
South Andaman, .Pin- 744206 'élnd p
working to the post of _'Warder in the |
District  Prison,  Prothrapur, SOl’Jth
Andaman under the Superintendent '
(Prison), District-Prison, Prothrapur uﬁdér
‘Andaman and Nicobar Administration,

Port Blair.
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. SHYAMA’\L. D'ASZ;V ‘son of _Léte .. K. ND
reéiding at. Maﬁgluténg; _Di_s'trict'- ! So_ﬁf’th
Andaman," Pin- 744206 and workmg to 4
the post of Warder in the DISthCt Prlson
Prothrapur, SOuth Andaman Aundne,r: th’e;,_-_"é
Superintendent‘ (Priso'h'), Distr.i;:t‘ _.P_risb.;j., o |
ProthrépUr under*lAndaman and Nicéb’a}

Administration, Port Blair.

. P.'ABDUL LATHEEF, son.of P. Hassan' .
1resndmg at Wlmberlygunj, District-’ South

Andaman Pin- 744206 and workmg to |
| the post of Warder in the DlStrzct Pnsqn,é
Prothrapur, South Andaman«»unde’r;:thg%'i
Supelrfhtendent (Prison), " District Prlson,
} | Prothrapﬁr 'unde_r»i_Andafn_an -an;;l‘ Nicdbér:‘. ‘v :

Administration; Port Blair.

MOHAMMED NISAMUDDEEN son of Shrl.'-,'
’Usman, residing '.‘ at Wlmberlygum, o
District- South Andahﬁan,'Pin- ,7442\06235
j a_hd_ working t§‘ thé .pos% of Waraef in the ‘
Dils‘t'r,ict__ Prison, | PerhrapQr-, .{s.o.gihj'\;:

Andaman ~under  the Superintendent -




58 o

'Part Blair. -

35. DINESH LALL, son. of Late Suraj Lall
resndmg at- Naya Gaon Dlstnct- South
Andaman Pin- 744206 and. workmg to
the post of Warder in the Dlstnct Pnson,
-Prothrapur, South Andaman under the

" Superintendent (Pnson), Dtstnct Pnson

Prothrapur under Andaman and N:cobar

Administration, Port Blair.
36. PRABHAKARAN,  son . of™ |- Shn
Karuppaswamy, : residing'- at New
Pahargaon District~ South Andaman Pun-'x

744206 and workmg to the post of

Warder in the D;stnct Pnson Prothrapur, i

South = ~Andaman7 - »under . "thaf
Supér'inténdén't' (Prison), District Prisfqn’;".t
‘Prothrapur - under Andaman. and Nico'barff, :

3

Administration, Port Blair..

37. K. RAVI-KUMAR; son of :Late’ Dillay -Ra; ¥ -

residing -t Dollygunj,:: District~; South" .




| the .post 'of'.Warde;f in the DlstnctPn of
.;Prothr_a‘pur, sputh '~'An;d'a_m'énl 'undef'.";‘:tvﬁﬁ‘e,
éup‘erihteh’dent (Pr'is._on.), DlstrlctPrlson,
Prothrapur ur}de?:Andamén and ’N&ipbﬁéri{

Administration, Port Blair. "

. SMT. SUDHA : ROY, wife of ':Lat'.'e Roy
'residing. " at Shadipur, 'D"istrict; South .
Andaman, Pin-. 744206 and _‘wofkiﬁ'g to
tHé post of Female.Warder in thé Dlstnct

 Prison; Prothrapur, South* Andaman under: .-

the Superintendent - (Prison), District-

Prison, Prothrapur under :Andaman’and
Nicobar Administration, Port Blair. = oo ©

. SHOUQUAT ALI, son of. Late Sayeed:Ali," - - °

‘residing’ at ‘Marine Hill, District- Suth <

Andaman, Pin- 744206, Ex—Warde'r.;ar._m'd*_j..;_'};.f..fv;j-,-';ﬁ?;,,,

now working to the post of LGC in the't’ 3

District  Prison, - Prothrapur; South &
VA"n'da'm'an ‘under thé 'Suloermtendent :
(Pr'i;soh), District Pr'i'sorf, P?Otﬁrapu?'gﬁ.&e}é
Port Blair; - -




40. SMT. AMINA Blgl,:wife of Shri. .C‘,A;-;}
Aboobaic'ke.r, res'idi.ng‘ at - RGT Road,
District- South Andaman,. Pin-.\..74.4_2“06~-,:'}
'and"working to the post of ;eméléy’_»f":‘”
“Warder in the District P;:'isnn',. ProtnrépUr;{
South . Andaman - - -Under. 't.ne
Supermtendent (Pnson), Drstnct ?nson
Prothrapur under Andaman and'Nicoibar

- Administration, Port Blair'."_‘ .

41 MOHAMMED SALIM, son of Late Elah1 Bux
‘residing at Doliygunj, | Dnstnct» South
Andaman Pln- 744206 and workang to
.the post of Warder,}i'n the_District_ F__,;ris.on,'
Prothrapur, South 'Andaman under ,the.
Superintendent ‘(Prisgn),- .Disirﬁcf 'Pris'ki:n,-; - ’
~.Prothrapur under Andaman .and'Niqobarﬂ;L.«v“ a i

Administration, Port Blair: .

42.°S. S-hi'bu,.son of SnrfM. Somé Snndaram,‘ T
resndmg at Jail Compl;ax. Protnta'.pur;.'
Dlstnct- South Andaman Pln- 744206
and working to the post of Warder in the

District Prison; Prqthrapur,'_ Soqth"g_z"., '




Andaman uhder..-l -..t"h-'e'.;» ésﬁ‘p_e ,_n,t det

_D‘istr'i_cxf P‘fison,‘
..-.'-Anaam'an" "uh_d'er. the

Andaman uh’der the
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T. Pusparajan, residing at Jail Complex':*'
District- South Andaman, Pin- 744206

and working to the post‘ of Warder i‘n the

District  Prison, Prothrapur, South
/Andaman under 'tﬁe' Superintendent
(Prison), District Prison, Prothrapur un;der
Andaman and Nicobar Admini‘strationx,d ’

Port Blair.

UNNI KRISHNA PILLAL son of Shri Mohan
Dashrat, reéiding at Stenwa'rtganj;'
Ferrargunj, District- South Andaman, Pin-
744206 énd working’ tq__,tbefpost of
Warder in the District Prison, Prothrapur,
South Andaman  under .  the
Superintendent (Prison), :District Prison,

Prothrapur under Andaman and ‘Nicoba'r,

Administration, Port Blair.

. SHRI TATA RAO MAILAPALLI, son of Raja -
Rao, residing at Dairy Farm, District- "%
South Andaman, Pin- 744206 and

working to the post. of Warder. in<the -*

District  Prison,  Prothrapur, South




- - e - -
5

48.

49,

Andaman under the Superintendént;

"(Prison), District Prison, Prothrapur under .

Andaman and Nicobar Administration,

Port Blair.

M. ABDUL NASIR, son of: Shri M.S. Alvi,

residing at Tapu Basti, Stewertgunj,

District- South Andaman, Pin- 744206,

Ex-Warder of the District Prison,
Prothrapur, South Andaman under the
Superintendent (Prison), District Prison,

Prothrapur under Andaman and Nicobar

Administration, Port Blair and now

working to the post of LGC in GGSS

/’

School, Port Blair D”ﬁ'def“Andaman_ & .

Nicobar Administration.

SHRI BALA SUBRAMANIUM, son of Late S.

Rakku, residing at Burmanallah, District-

working to the post of Warder in the -

District  Prison,  Prothrapur, South
Andaman under the Superintendent

(Prison), District Prison, Prothrapur under

v
«
B
% .
e A———————— =W

South Andaman, Pin- 744206 and ~




3 T

"Andaman’ and.Nicobar. - Administrat

Port B.I'air._'

N 'the post of Warder in the Sub Jaﬂ Maya 2
| .Bu'n‘d'e‘r., South- 'Anqam_anj undgrf; ‘{‘thg;-c
B S,L‘Jpé'rintend"entrs\ (Pfis_ani, 4 DlstnCt Prlson
gP'roﬁhr,angr- | funder Andaman »' anlecoba

' Adhﬁniéﬁati‘on, Port Blair.-"
: SHRI CHETAN _QKUMAR; -‘sAon‘ _of_ «SH'ri}’Anaﬁg

'Ex Warder of '~. the 'D'i's,t'ri‘é't - Bi
. A R S
— T T R 2
.Proth)rapur;:-v South Andaman--under:’ the™
-SUperinterjdén;:-(Priéon),,‘_Distrjiéti;

. P%othra_pur undert'fAnda'rnan-.énd{’g

- D_elhi.

e e

SHRI P. ABDUL RAZAK son- of-
: Mohammed resndlng "a‘tf-:' Ba

'_DIStI'IC'C- South Andaman Pm-.;
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and working to the post of Head Warder -
in the District Prison, Prothrapur, V_Soth'h : -
_Andaman under the- Superintendént.

(Prison), District Prison, Prothrapur under

Andaman and. Nicobar Administration,

Port Blair.

. BISHESH RAO, son of Shri B. Jogthatha,
‘residing at Prem Nagar, District- South

Andaman, Pin- 744102 and working to

the post of Warder in the District Prison,

Prothrapur,- South Andaman under the .

Superintendent (Prison), District Prisoh,'

Prothrapur under Andaman and Nicob'alr.

1t

Administration, Port Blair.—- -

—t

AJAY PRASAD, son of Shri' Lalta Prasad,"
residing’ at New Pahargaon, District- ]
South Andaman,. Pin- 744105 and

working to the post of Warder in the-

District  Prison, Prothrapur, South

Andaman under the Superintendent:
(Prison), District Prison, Prothrapur under-
Andaman and Nicobar Administration,

* Port Blair.
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36

MOHAMMED ABDUL RASHEED, son of Shri -

585.-

'M.T. Aboobacker,. residing at Bambooflat,

Pin-744107 and

District- .South. Andamian,

' w‘o,rkingk.t.oi.-tbe post-of Warder in the District

Prison, Prothrapur,. South Andaman under the

" Distfict ~ Prison, .

(Prison),

‘Superintendent

.Profhrapur under Andaman and Nicobar

1 4 &
i ..
L Sk EAOE
X - o M . - o,

* Administration, Port Blair.

MOHAMMED IQBAL, ‘son of Late Elahi Bux,

56.

~|;esiding. at Dﬁllyguhj, District South Andaman,

e

¢

Pin<744206 and working to the post 'df.'C:hié?> _

. ..m.f...m.)lm :
T4

-

{

Sthrapur

-

rict PfisoR, Pro

South -An'daman: -uhder the’ Su,périhtendeni',

Head Warder-in:the Dist

Prothrapur under

(Prison),

- District Prison,

Andaman ‘and Nicabar Administration, -Port

s Ll m

Blair.
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" SHRI'CYRIL, sori of Shri. Arnold, aged-about

.57.

i

‘50 years, residing at'Jail Complex, Prothrapur,

v s cn ey

RTINS 2 . .4 o : .;. \.«ﬂiau

Port B'l'air-744103"and working to the post.of -

poren 037 Yo =

TN

¥

Warder in the Sub Jal Mayabunder.
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‘-'sﬁﬂﬁl.‘ABRAHAM, son- of Shri Vame Elkul, "
.ag?q.éb,out 49 years, residing at Jail.-Qo'_rnpl.e.)'gfi.
‘Prothrapur, P;a'st_,aiéir-7441q§ and ;vo}kiqg to
the «Pq:st’ of ’YVa‘rder- in “the District AJa'i.l,,

Prothrapur;. Port Blair.

".-'_I'-"A'..K..;.GHOSI;I;.’s.on of;ALJ‘.‘é’\te: D.C. Gho.sh.;:_e‘xggd..., |
about 50 years, residing.at .Sha_"digdir, :r.leg;_'.',OId‘
'Heré{d, Piq—?4’4166 and working to fhe Vpost. of

| _ Hgalearder'in the Sub J\ailfﬂ, Car',Ni‘c..oba;. " ~

3

PIUEPR —_"""

SHRI RT. 'SEhVAM, son of M. ,_‘a/t_h;;am,géeﬁ
| about. 50--:)'Ieérs;. residing at—_'Sputﬁ';FI;éi'ht;-zPort
-élair; Pi'q~744106‘. an,d;-=w6rking; to. the '-pos_t' of _

WWafgler in the. District Jail, "Pﬂrothr;'a'pur:,Port'

Blail’. . ‘. M _......_.ﬂ........_. —— . ._. ;‘-

... APPLICANT".

i

"VERSUS

1. UNION  OF AsI.NDlA."' service through the,

Secretary, Ministy of ~Home Affairs, -

R A
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Goverfiment of India, South Block, New:

Delhi-110001.

2.THE  ANDAMAN . ‘& . NICOBAR:.-

Taom

ADMINISTRATION,  service - through  the

‘ »

Chief Secretary, having its. officé:.'at;,’.«f:~,.“:

.

Secretariat, Port Blair-744101

-

3. THE CHEF SECRETARY, Andaman' & “3if
Nicobar Administration, Secretariat,: po(t"ff% o

Blair-744101; -+ - - - oo e

o

4. THE INSPECTOR - GENERAL (PRISON), *7:% ¥

Andaman & Nicobar Prison ‘Department, ¢ -

e

Andaman &  Nicobar——Administration,” .= i}

-
.

-

Secretariat, Port Blair- 744101 . <

- Anr o sevit

5: THE SUPERINTENDENT _(Prison), District’ - ¢

. H
. M
TS

¥

- Prison, Prothrapur, Andaman & Nicqbér DoanE

£

W 7
AN

- v’

Administration, , District' South: Andaman;, 7 i,

"f::

Port Blair- 744103,

%
0 (W F wre ven

o . o~
camtl o e talee Ve o
] " L

o
- R
T LA
LA
e ]

, s
A2
D A

6. THE DEPUTY. SECRETARY, Ministry , of * %
' ' - | ST

A
ot g
i

Home  Affairs, service: through .<the. "
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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA

C AP S
i
eE R N

A A

_; No. O.A. 351/1955/2018 | Date of order: 5.11.2019
! M.A. 351/972/2018

Present : Hon’ble Ms. Bidisha Banerjee, Judicial Member
Hon’ble Dr. Nandita Chatterjee, Administrative Member

ABDUL SALAM & ORS.

VS.

!’3 - ’ r

F ‘:; &2
UNION OF INI5]A & ORS; (M/o*}{o’me A ffazrs)

Jr‘"
L F ,‘~.

For the Apphcantn f _ MI:.-,R_C Das Coﬁnsel,| a

ic*ﬁ

ll‘(t

For the Respondents e o

under Rule 4(5) a) of the .Central Adm1n1st1:at1ve Tnbunal (P}ecedure) Rules,
1987 as the applmants Have :agcommdn gne‘\zance, _{f?

A o 'ﬁ-?

b) To quash and/ or“set_as1de the 1mpugn'€3 ordeg’%&ated 31st July, 2018
issued by the Supenntcndent (Pnson) District E@sﬁr Prothrapur, Andaman &
Nicobar Administration, D1§mm@oummdmm Port Blair ~ 744103 by which
the claim of the applicants regarding grant of pay and allowances at par with
those of equivalent ranks in the Andaman and Nicobar Police Department has
been rejected by violating the Gazette Notification dated 23 June, 2005 under
para 25.13 being Annexure A-13 of this original application;

c) To quash and/or set aside the impugned order dated 27t September,
2011 issued by the Deputy Secretary, Government of India, Ministry of Home
Affairs after the order passed by this Hon’ble Tribunal in OA No. 111/AN/2010,
OA No. 112/AN/2010, OA No. 113/AN/2010 OA No. 115/AN/2010, O.A. No..
116/AN/2010 and O.A. No. 198/AN/2010 which was commumcated to the
present applicants vide office letter dated 6t August, 2018 being Annexure A-14
of this original application by which the claim of the applicants has been
rejected by not considering the recommendation made by the Justice Mulla
Committec Report as well as answers given by the Minister of State in- the
Parliament and also not considering the Gazette Notificationt published by the

(' —
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Andaman and Nicobar Administration dated 234 June, 2005 and rejected the -
claim of the applicants on the ground that there is no recommendation of 7t
Central Pay Commission and 6t Central Pay Commission but this is not the
case of 7t Central Pay Commission and 6t Central Pay Commission but itis a
case of pay anomaly vis-a-vis staff of the Prison Department as well as staff of
the Police Department of Andaman Nicobar Administration and such issue has
been decided by the competent court of law and the rules and regulations
governing in the field is absolutely in favour of the applicants and bypassing of
these things this impugned order has been issued by the Ministry which may
be liable to the quashed and/or set aside in the eye of law.

d) To pass an appropriate order directing the respondent authority to grant
pay scale of Rs. 3050-4590 to the post of Warder with effect from 01.01.1996
when 5th Central Pay Commission came into force or with effect from the initial
date of appointment of the respective applicants along with all arrear
consequential benefits as per the gazette notification dated 23« June, 2005
under para 25.13 and as per the, Report of sthe Mulla Committee and:
recommendation of Justice. Mulla 'Commmtee v:1de Qara“2s24 and in terms of the
Manual Volume under para 312 i44~‘lO?=-b3'r se s a?mde ind/or quashing the
impugned . order - dateﬁ 31.7.2018 issued’ by‘ﬁthelﬁ Andaman and Nicobar
Admlmstramon* ¥and “the impugned order dated” 2’7509 2011 iissued by the
Ministry of Home ‘Affairs whichs W@Sﬁporgmumcated to the‘g.apphcaht No., 1 vide
office’ letter dated 6th Aulg&st’ 01,'8 emgﬁ’?\nnexure A%i3 and 14 of this
orlgmal application.” A %%y,

T

A

420208 Erisin

vr:_ 3

' idi O.A.

& ﬁ:%"mdﬁ 4
.

10 00, | b ,_'.ng satlsﬁeldmthar the
*‘h m,,g '

':eof“

Tnbunal (Proc‘iegduré) Rules, sx : g,
é = A--ﬁ'«. :2

3. The fact& gﬁthe matfer in a narrow com,p ss, grg:h§ ,follogg

o i"." .
T

The apphcants have challenged ah order .,dated 3&*‘* 7. 23&18 read with

T, . T S V! .'-. -::“ ~P ‘. 'J #gg

an order dated” 2.7 9 2011 the latter belng isstied @y" the Ministry of
T —y o

Home Affairs, Government -of Ind1a, whereby&ﬂfie proposal of the A&N

! “1:,-- o e

Administration (forwarded in compliance to Tribunal’s orders dated
31.9.2010 in O.A. Nos. 111, 112, 113, 115 of 2010 and that dated
6.9.2010 in O.A. No. 116 of 2010) was rejected.

The applicants have claimed that the authorities hz:we violated the
terms of gazette notification dated 23.6.2005 (Paragraph 25.13 of the

same in Annexure A-4 to the O.A.). The said paragraph 25.13 reads as

follows:- ' . 4»«{,/
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- %25.13 Salaries and other employment benefits' should not be arbitrarily

ﬁxed but should be related to the work to be performed in a modern
- ‘correctmnal system, which is complex and arduous and is in- the nature of an
important “social service. The Prison staff should be paid ‘salaries and-
allowances at par with those of equivalent ranks in the A& N Police
Department.”

The respondent authorities had referred the matter to the Mj«;ziistry‘
of Home Affairs on earlier occasions, with particular refer-ence- to

paragraph 24.44.10 of the notification dated 23: 6.2005 whereby certam '

":"'.’ eSS i
equivalent status has been vxde%t:lfled betweEn t]% officials of the Prison

319

%y, A
panty\ém tﬁhew Context 1

P

withs %&hae%@f' Delhi |
f‘ T
Adrmml _' '

scale fr;'bm «e ﬁaﬂtes fir:

obtained ?ﬁ:he saud E’é’neflts 'Tﬁefeaften,wﬂh”

12 -

applicants hade%gproached the ] fﬁlalnfg; gran &@f pay'_:_"ale as- granted

T
to the Police. pers:a%i’regpy th%“Paywc m1ss1o el

%mﬂﬁ' e
dlrected the respondents to accord%beneﬁts of the judgment in O.A. No

36 /AN /96 upon reference, if necessary, to be made through Govemmenfe
of 'Indiatto the Home Ministry and the Finance Department. L
In another O:A. No. 49/AN/2004, the fespondents therein we;_",é: i
directed to-consider the applicants’ claim in the light of judgment in. OA
No. 93/AN/99 and to grant benefits to similarly -circumbstanced'-

apphcants Thereafter, while d1spos1ng of O.A. No. 42/AN/2007 and O A

!A.tlj "
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No. .43/AN/2007, the Tribunal directed that there should be no

- discrimination between the applicants thereto in granting the benefits in -

O.A. No. 93/AN/99. According to the applicants, despite such orders of .
the Tribunal, the discrimination in pay scale accorded to the staff of the
prison department and that enjoyed by those in PoliceA continue to
refnain.l According to the applicants, the Constables, Head Constables
and the Assistant Sub-Inspectors of the Police Department are enjoying a
rewsed scale of Rs. 3200,;51900 / 'Rs. 4000-?6”@0(2 /- and Rs. 4500-7000/-

respectively Whlch“ls h1 hé‘;{é %m it i

the pr1son departm}%nts | : " .
kgbég !_-.’ . v 5 @

';,app ched the Trily %}*al in O.A.
adgerpighed the TR

“f‘i;

?] Y +
’E‘ he1r ‘case

E““ rr., "‘h - i ¥
dated 27.9. 20%1 wa@*xonlyéiéltera »ed#;and?gaccorm gly, ag '
%% "ﬁ.':m,‘ i,x"ﬁ‘g i
1nact10n of the resp@nc}gnt AutHoTiti
m%‘mmmwm @

the Tribunal.

6. The moot issue in this matter is whether the prison staff of A&I\I~
Administration are entitled to the same pay scale as enjoyed by thestaff
of the Police Department. |
7. In this context, the speaking order of the respondent‘authoritié‘s_.':

dated 31.7.2018 (Annexure A-13 to the O.A) issued in response to

bt~
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(A representation dated 12.4.2018 (Annexure A-12 to the O.A.) is referred to

and is reproduced as below:-

ANDAMAN & NICOBAR ADINISTRATION
OFFICE OF THE SUPERINTENDENT (PRISON)
DISTRICT PRISON
PROTHRAPUR :
PORT BLAIR '

{ : - ‘
!' “ ) F.No.2-117/Estt/Jail/2015/672

Dated 31%t July, 2018

To,
Shri Abdul Salam, LGC,
Directorate of Sports & Yout.h Affairs,
Andaman & Nicobar Admm:stratlon o wx,.‘
(Ex- Warder)
Sub: - Grant of Pa 58'%.13 mlowances atl‘s E @1 &, NiBolice Constable —
Reg. . * % éﬁg
- .th;r f' O - 5 -
44 Withare d¥ence to your# 244 /2018 onkt subJe t. cited above h
in this regafd it is to staﬁ’é X ?’Staff of thlS Dep%‘tng{tnt filed an
apphcanonwbefore the*Hon’b e ‘A’I‘ o. ) *5'8:[20 10 in whic % I-}g‘n’ble CAT

£, -
cant and pass,: pi opnate

3 .écexpt of § tﬁ’e OA,
roduced isFOA to
_' 1s accor éy dlgosed

ordé’“ awnhm a per;é'“ago 1X thS3fro
g refreséntation, J‘J;lus Ordf?@&o ¢

thesic ncerned/ ‘pomp €11

g > f’ i y e 3 o _‘-:'.A !
| 0 iﬂ nﬂ - 5
mWhereas '. \ .b,f o £

& VigtorgBara & Othe 3

,%lr were- filed b hn ‘amo )
?éa Ors, Jail Wa#derd Shri

égm X FKumar & Orsg;@g;\%grders

_ .fa _,p 0 the respondent authbrities
: :,!, Okl tm recommend on, to
he applic ts, an “grant pay«-sca.le of“‘ Rs 5@94 .e.f. 2004#Wwith all
consequ tlalfbe?feﬁts a§“had been done in the‘tasefof tl‘ie Pblice Co table in

ehPohce Ee‘p‘anmenu"OA No. 116/2010 wak J&’led lzhg\? }gnﬁJa arayan &
Othérs Jg.ll hd’e:s in"Hon’ble CAT seeking ehrecno g}.ﬁ ord be passed
dn‘ectmg the%tes ondent tgqé‘xteg;,ggg,béﬂ‘ ﬁts of the’ re\n d pa,' Fscale of Rs.

4500- 7000/ 0 the épphcants w.e.f. L 2006 When ‘Commission
revised and ﬁxe ‘%’) '3 ey ot Asgst%n Sub- nspe t‘g* in the Police
Departmenthwi a?f*t:@psequenn I benefits thereofv, i

Whereas H‘"heme CAT i T DFIETs date *égafog/zow in OA Nos. 111,
112, 113, 115 and Order‘*aated.06_/§&20§1_19 =#¥OA No. 116 of 2010 directed the
respondents as under:-

“To consider and settle the case of the applicant and pass an appropriate
order within a period of six months from the date of receipt of copy of this
Order. For that purpose, the applicants are directed to forward copy of the OA
to the concerned/competent authority forthwith. The OA is accordingly - —
disposed of”

Accordingly, Andaman & N1cobar Administration in view of the aforesaid
order sent a proposal vide letter No 41-37/2010- Home/ Jail dated 22nd
December, 2010 for consideration of the Central Government and informed vide -
letter dated 27t April, 2011 that the Sixth CPC had not specifically-
recommended the Pay scales to Jail Warders as par with Rolice Constables of
ANI.

The matter was accordingly considered by the Central Government and it
“ has been observed that the higher pay scales to Police Personnel in the UT
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Administration have been granted based on the specific recommendations of
the Sixth Central Pay Commission (SCPC). The Jail Staff of UTs are however,

not covered by the said recommendations. Further, the recommendations of the -
SCPC at Para 7,57,14 of the report‘in respect of prison Department of UT of
Delhi, inter alia include, “Employees in the Prison Department have demanded

parity with various posts in Delhi Police. It has been mentioned that upto Third

Pay Commission the post in the Prison Department and Police Department had

similar Pay scales and in some cases the pay scales of posts in Prison

Department were higher but since then parity has been disturbed. It is seen
that the functions of Delhi Police are distinct from those of the Prison staff are

basically concerned with maintaining law and order whereas Prison Staff are

involved in reformation and detention of convicts, under trails and other

persons sent to judicial custody. Hence, no comparison can be drawn between

various posts in these two cadres. Accordingly, only the corresponding revised

running pay bands and grade pay shall be extended to various posts in the

Prison Department”.

In view of the observation of the Sixth Central Pay Commission with

regard to the demand,of then emplo;ees in prison. department of GNCTD

(Government of National Capitall Terrtory, of Delhi} seeking parity with various

posts in Delhi Police and further keeping in, vie‘w the fact that upgrading
the scale of pay of Police Constable etc. in Delhi ‘Police Department was a
conscious decision of the Government which ca:fnot be-. extended to

police Constahle etc. caxnot be aecepted. ~»._ ,r H
R -L R :n‘ J i ‘{

‘4.,

,Accordmgly thlS department hasi 1nf0rmed .to the 'Guardmg Staffs.

Further, it is to .state.that:as" per ther T’ ‘Pay.-Commission it “has not been
econsadered separately for: the. Jail staffs' and Pay scdle of the Warder has been
i fixed ‘accordingly to the -General: Pay Matrix by this- department Herice thewclaim
. made by the applicant. canno’c be exten"aed .at_par vmth the pay‘scale of the

X Pohce Constable : e e

P . X e, N
P : - " R I |

P R T ;Yours faithfully |
A A T P T SE
lk. Co ' o o 3 e B Sd/f- !'
A AR Supermtendent (Prfson)”

. N ‘ : L e Ex

B . 7| [ - _-;“- .‘-‘“
Ll AT o

It is also noted h.ere that the Mimstry of "Home Affairs dovt of

s ri'i '."a. ; 'v,. “{"‘ F.‘-. '.1‘: ,

India had 1seued their own reasoned orders m response to the Tr1bunal’

[ ‘,.

dlrections m O A No 198 ~-of 2010 The operatwe p’or’aonHH of the said

order is extracted as below,_u - e - i

lt7.

(i1)

(i)

e :—--i [ "4 , ... | ;o

Whereas, UT Administration further informed that -

The pay scales of Jail Warders and the Police Constables of ANI were
similar and identical till the Third Pay Commission i.e. Rs. 210-270 and
that the Fourth Pay Commission recommended two different sets of pay
scales for Jail Warders and the Police Constables of ANI i.e. Rs. 800-
1150 and Rs. 825-1200 respectively (it was replacement scale for Rs.
210-270).

Aggrieved by this, Jail Warders filed Apphcations bearing Nos. 21/92,
22/92 and 23/92 in the CAT.

These cases were disposed of by a common order dated 06/12/1994
directing the Union of India to take a final decision in the matter of grant
of higher pay scales to the Warders, Head Warders and Chief Warders at
vwar with the Constables, Head Constables and Asst. Sub-Inspector in the
Police Deparimuent ANT '
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(ivy  Accordingly, Warder, Head Warder and Chief Head Warder were extenided
the pay scales of Rs. 825-1200, 975-1660 and 1320-2040 respectively’
w.e.f. 1.1.1986.

v) In Fifth Pay Commission, again two different sets of pay scales were
recommended i.e. Rs. 2650-4000 and Rs. 2750-4400 to Jail Warders and
Police Constables respectively.

(vi) Police Constables were extended the higher pay scale of Rs. 3050-4590
w.e.f. 1.2.2004 which was further revised to Rs. 3200-4900 w.e.f.
1.1.2006 and placed in the corresponding pay scale of Rs. 5200-20200 —
PB-1+ GP Rs. 2000/-.

(vij Jail Warders moved the Hon’ble CAT, Bench at Calcutta Circuit at Port

Blair by filing O.A. Nos. 111/2010, 112/2010, 113/2010, 114/2010,
115/2010, 116/2010 and 198/2010, which were disposed of by a
common order dated 03/09/2010 with the direction to consider the
prayer of the applicants. '

And whereas, the matter:has. accordmgly been considered by the Central

Government and.it; has been observed tha‘c?}the hsgher pay scales to Police
Personnel in*theg UT dmﬁﬁ's atxon have beénﬁgranted based on the
specific recommefidati ns( oL al Payy( Comxmssmn (SCPC).
The. . Jajl 18%%5’1’& 3t BUTs are, ho vers dgbg cove d by the said
recommendétl ns. Further the recommendation®
,7.57. 14¥pf the report in espectsof.Prison Departmé"'?inof U'itof Delhi, inter
f ahg"ffmdude, : “Emple veesir<thes Prison Department . atk, demanded
parity w1th vanougpostsl'gg- Delh1$oﬁ%é»,§w&as been men .n&%hat upto
ent

£ A»’I;}tilrdf Pay Corfirhissioh thie }ﬂosg ingthe Prison Depa"ﬁ?n d Police
* Epartmenth ad Simildt pay !’éﬂcgle tndfin Some cases ﬁﬁ%‘gayq cales of

f Igzi'sts in Pri§d -Dep%; r ent e%egfhlgher bu’?‘sﬁace then
} ¢ disturbed fit is seeh P g 1ons¥ol Defhl Police istingt from
&:’&ﬂlose of th%ﬂPr ?:%ff”’l‘hé.ie_?ﬁlc Cicaale basically cbtferned; with
CXordere: 'son"lstaff are ’“'ﬁvol ed in

()

o greformatl ns and detemtmn‘ offconvx‘g_hts under 1

sent to ju chcaai EE) od. PAHen e, SHORCO

tEuvarlous po st‘.s gly ? only the cm:r“?esp
rewsed runiy m

aﬁ be extend’éﬂ;to various

pa
posts in themP.{iso

5 / Bl

' In view o’fs. Y obs >ervat10'§mf HE, Sixth_Central Pay Comfmssxon
l'% e AT Towsthe Ao hdd bt il :
¢ GN@

" i1

ﬁstheﬂ,emplo'ﬁ?g% in%; %b n dep ent of -
m%ént of Natidralt E)aplt Frerri “of 1h1) seekiilg parity

véhou"“spo 3%in Delhi Police and¥farthef keg‘pm m view' the fact

\ thit supgradmg?‘tq,s scale of pay of Policgicgstab s'iéet Eﬂ 1hi Police
Depa txrfé tawas a¥egpscious decisior «6f the G verngient wilich cannot
be extended to Pr‘lson/ﬁbﬁ‘h@fﬁmai e claim of th ppligahts for parity
%'n"flth pogts of Pofxce ’?onstables etc.,canno’tﬁ%e acce; ed g

. L\ el W i

The order ?f‘-’ﬂ-xeA& > ‘-d—ma-ni?s;natiﬁ;gd‘*@ ‘.‘7N.2018 is nothing .

more than a reiteration of Thewggaision of the Home Ministry dated

27.4.2011.

8. Upon a close perusal of the representation of applicant No. 1 dated -

12.4.2018 (Annexure A-12 to the O.A)), it transpires that the applicant

has sought the following:-.

et

of th SCPC at para °

“&s been .

.sgns R
sgnjcan be-drawn bek een .

. T —
[‘I s, .f ‘f!;. R ’f : ?‘.}7 u" L A " d _#:'f?g‘;‘:"g_;;?._gi_ﬁ_;ﬁ ,,;' g i W —— o,
o \‘, e i )4, PUDAI0 1PN. WL P 3 D T : ; =
. ¥ Ei - . = - E T e ST
e e s ERERST RS TEE g
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That the matter of pay parity with the- police personnel ‘be

taken up with the Ministry of Home Affairs for review of the )

orders of MHA dated 27.9.2011.

(i) That, the rules contained in the gazette notification of 2005%is

statutorily in force till date. Hence, the authorities -have N

t

violated their own rule position in discriminating between.the -

two categories of uniformed staff.
) “

I e

(iii} Jail Warders sirr Gther . Umonm:Terrztones in- Delhi and-

B
rq J""ﬁ. 3.

Chandlgarh are ’Enj oymg3 1, heﬁ@r@d& Payl--_ as ‘compared to '

% W T ‘Wé?ﬁg&

Adm1mstrat10n | =§“ o ;

l{

tho se 1%%&'

.g.: f, 5 % -
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We therefore, direct as fOllOWS -

The respondent No. 3, who is the Chief Secretary, Andaman &

Nicobar Administration, Secretariat, Port Blair, will take necessary ==
actions to obtain from respondent No. 4, who is the Inspector General"

(Prison), Andaman & Nicobar Prison Department, A&N Administration, a . '

detailed analytical report of the nature of work performed by the Prison

staff vis-a-vis that of the Police personnel parity in their methods of
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re;ct:'ruitment, eligibility, as well as duties and responsibilities of the two
categories.

The said report will thereafter be forwarded with suitable
recommendations to Respondent No. 1. If the two categories of employees
are found to be similarly situated, the Ministry of Home Affairs,
Government of India will call for a review of the orders of Ministry’of
,f Home Affairs dated 27.9.2011. The respondent No. 1, represented
l through the Secretary, Mm1stry of Home A'ffalrgi’ shall; if so necessary,
| decide as to whether suchﬁgi’ibgn 1£t0 ?&xﬁemd%&to the Prison Staff
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